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$~59 

* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

+  FAO(OS) (COMM) 86/2025  

 

 MR. AR RAHMAN     .....Appellant 

Through: Mr. Saikrishna Rajagopal, Ms. 

Sneha Jain, Mr. Vivek Ayyagari, Mr. Kuber 

Mahajan and Mr. Akshat Agrawal 

 

    versus 

 

 USTAD FAIYAZ WASIFUDDIN  

DAGAR & ORS.           ....Respondents 

Through: Mr. Neel Mason, Mr. Arjun 

Harkauli, Mr. Vihan Dang, Mr. Ujjawal 

Bhargava, Mr. Abeer Shandilya, Advocates 
 

Mr. Deepank Singhal and Mr Gaurav 

Dhingra, Advocates  

 

 CORAM: 

 HON'BLE MR. JUSTICE C. HARI SHANKAR 

 HON'BLE MR. JUSTICE AJAY DIGPAUL 

    O R D E R 

%    06.05.2025 

 

CAV 174/2025  

 

1. Since learned counsel for the respondents has entered 

appearance, the caveat stands discharged. 

 

CM APPL. 27356-27358/2025 (Exemption) 

 

2. Allowed subject to all just exceptions. 

 

3. The applications stand disposed of. 
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FAO(OS) (COMM) 86/2025 

 

4. Issue notice. 

 

5. Notice is accepted on behalf of the respondents by Mr. Neel 

Mason, Advocate. 

 

6. Given the nature of dispute, list for disposal in the 

Supplementary List at 2.30 pm on 23 May 2025.  

 

7. Both sides are directed to place on record short notes of their 

respective written submissions not exceeding six pages each after 

exchanging copies with each other, at least 48 hours in advance of the 

next date of hearing and also email a copy to the Court Master. 

 

8. Each counsel shall be granted one hour to argue the matter with 

half an hour for rejoinder. The time limit shall be strictly adhered to. 

Arguments in excess of the written submissions would not be 

countenanced. 

 

9. Both sides are also directed to place on record duly indexed 

compilations of any judicial authorities on which they seek to place 

reliance, after exchanging copies with each other, within the same 

time frame. 
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CM APPL. 27354/2025 (stay)  

 

10. Issue notice. 

 

11. Notice is accepted on behalf of the respondents by Mr. Neel 

Mason, Advocate. 

 

12. As the subject matter of the copyright in which the injunction 

has been granted has been in the public domain since 2023, without 

prejudice to the rights and contentions of both sides, and without 

intending this order to be any expression on the merit of the cases of 

the parties before us, we stay the operation of the injunction granted 

by the learned Single Judge till the next date of hearing. 

 

13. We find that the impugned order has also directed the appellant 

to deposit  ₹ 2 Crores.   

 

14. Keeping in mind the law which has developed with respect to 

grant of stay in money decrees and without intending this order to be 

any expression of opinion on the merit of the stand of each side, we 

direct the appellant to deposit the aforesaid amount with the Registrar 

General of this Court, within ten days. This deposit shall remain 

subject to the outcome of the present appeal. 

 

15. In order to allay any misapprehensions, we reiterate that the 

direction for deposit is only formal in nature and is not intended to be 

an expression of opinion on the merit of the case of either side.   
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CMAPPL. 27355/2025 (leave to file audio and audio visual 

recordings on record)  

 

 

16. By this application, the appellant seeks liberty to place on 

record audio and audio visual recordings, which are relevant to the 

dispute in controversy on record.  

 

17. The appellant is permitted to do so by providing a pen drive to 

the Court Master and to provide an advance copy to Mr. Mason, 

learned counsel for the respondents. 

 

18. The application is disposed of.  

 

 

C. HARI SHANKAR, J. 

 

AJAY DIGPAUL, J. 

 MAY 6, 2025/yg 

    Click here to check corrigendum, if any 
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